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"In view of the averments made in the application and observations made in 
the report, we consider it appropriate to have response of (1) the State of Uttar Pradesh, 
through Chief Secretary, Government of Uttar Pradesh; (2) the Principal Secretary, Directorate of Environment, U.P.; (3) the UPPCB; (4) the Commissioner, Municipal Corporation, Gorakhpur and (5) the District Magistrate, Gorakhpur, Uttar Pradesh, who stand 
mpleaded as Respondents No. I to 5. The Registry is directed to prepare and attach memo of 

parties to the application. 
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